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JUDGEMENT (ORAL)

(By Hon'bga Mr, Justice V.S. Malimath, .
Chairman

After hearing both the counsel for the parties, we
are left with the impression that the just order to be made
in this case is to direct the respondents to effer the first
vacancy of casual labeurer that may occur hereafter to the
petitioner, Shri Ramesh Rai S/o Shri Dwarika Rai, R/o UQuarter
Ne, 11, Sindhi Coleny, I.A.R.I., Pusa Campus, New Delh1-12.
Any attempt to consider the case of an outsider Lté"inviting
the Employment Exchange to offer the names of fresh candidates
without censidering the case of the petitioner in the first
instance as per the directioné of the Tribunal would prima facie
amount to Contempt of Court, That is the reasen why ve
considered it just and proper to direct the respordents to

make available the first vacancy that occurs e reafter to the

petitioner,

" o With these directions, this CCP is dispes edb'
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